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Nepalese D. mand for Radical Revltilon 
of Indo Nepal Jr.aty on Trade and 

T.ansil 

·368. SHRI DHANDAPANI : 
SHRI D1i'oKAR DESAI: 
SHIH SAMINATHAN : 
:'HRI G. VENKATA:'WAMY : 
SHRI SITARAM KESRI : 

Will the M,niste, of FO . EIGN TRADE 
· be pleased ,0 state. 

(a) whelhfr it is a lac I 'hal nio~ 

Government has given "pI i '" 10 Nepal on 
trade BId Irans t facilities otTered ur,d"r Ihe 
convention "'r land·locktd c(1untrics (1r seck 

· l ~ion eof Ihe prefent lI<aty bel ween 
the two countries "hich cxplle on 31st 
October; 

(b) if ~o, Ihe 'C8cli"n of Ihe Ncpalese 
· Government ; nnd 

(e) "helhe. ind,a has not Ilccod,d to 
Nepalese demand "f r<.didal rni· ion of thc 
present 10·year IIcaly ? 

THE MINtSTER OF FOREIGN 
TRADE (SHRI L N I~ I  fa) No, 
Sir. It is expected thaI ,·rrar'g:mer.ls to be 
made beyond I~  3'sl OC'f'brr 1.,70, when 
the present Treaty of T'ade and Transit 
comes to an end, "ill be d;scu,'ed shortl·· 
between Ihe two GO"emments 

(b) and (cl. Do nol arise. 

Baa on Entry of "Searchl igbl'.i lad 
"Blltz" In "'I'pal 

'"..3§11 SHRI GEORGE FERNANDES: 
Will the Minister of EXTERNAL AFFAIRS 
be pleased 10 slate : 

(I) whether Government have been able 
10 persuade the Nepal Government to lift 
the ban on the entry of English daily 
"Searchlia!ll" published from Patna and 
the weekly "Blitz" puhlished from Bombay 
Into Nepal; 

(b) if not, whether any effortl are alill 
bellIJ made In the direction of Iinill8 the 
ban; Ind 

(c) if 10, the details thereof 7 

THE DEPUTY MINISTER IN niB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURE NORA PAL SINGH) : (a) to 
(Cl. Tho ban on the cntry of t ~ English 
daily "Sear<:hligh[" published from Patna 
and Ihe w<ekly "Blilz" published (r,'m 
BJmbay hu been laken up wilh the Govern-
ment of Nepal th,t>ugh normal dip'omatic 
ctlannels. The bao on the Patns daily 
"Searchlight" has been lifted fro;n 30lh lu'y, 
1970. The b.-,n ,n th, ' Blilz·· c,'"tinu'l. 

Indo NcplIl Trade 

-3:0 SHRI MADHU L1MAYE 
W,II the Mirist,r (11 J'OREIGN TRADE be 
pleased '0 Slate: 

'a) whclhe' it IS 8 facl that during Ihe 
di'cu,.ion on Ihe rene"81 uf Ihe Tndo·Ncral 
Trealy on Trade and Transi', tl:e Goverr-
nent of India ,,/fercd [0 make new corees-
sions ttl Nepal in 1he- m'1tfer of inC'rl"3Sirg 
the quota of stainless steel r ~Il IS pnd 
synthetic fabrics (1r third coun"y ori~in, 
provided these add tional impNu were 
chanrelised through the State Trading Corpo· 
ratim: 

,bl if '". whether o~rn nt have 
d.cided 10 resile f,um their earlier position 
Ihat free ;mrort of loods of third country 
origin or "Nepalese products" predominantly 
ba5ed on raw malerials of third country 
origin will not be allowed free entry into 
India; and 

fel ;f so. the reasons for changiog it. 
previous stand ? 

THE MINI<;n:R OF FOREIGN 
TRADE (SHRI L. N. MISHRA): (a, to 
(cl. Facilities provided under the Indo-
Nepal Tre.ty of Trade and Transit 1960, for 
imporl. into India. are intended for aoods of 
Nepalese orilin 

2 Iml'ort of third country good. from 
Nepal is prohibited under a notification 
is.ued under the Iodlan Customs Act. 

3. It is thc express understandill8 
between the two Governments that the 
terms and conditions, a. also the procedures, 
for Importill8 to India of N ~l a  products 
which are not principally bued on Nepalese 
raw malerlals will b: qreecl upon between 
the two Governments. 

4. At tbe Mlnlslerlal Iivel talb beld'n 
Katbmandu In NJvember 1968, HMG of 




